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Report of the Joint Committee constituted in compliance with the Order dated 29/08/2025 in the 

O.A. No 122/2025 in the matter of Shiv Ram Ishwar V/s Central Pollution Control Board & Ors 

before the Hon’ble National Green Tribunal, Central Zone, Bhopal 

 

1. Background: 

The Hon’ble National Green Tribunal, Central Zone Bench, Bhopal, has taken cognizance of a petition 

filed by Shri Shiv Ram Ishwar, son of Shri Triveni Ishwar, a resident of Trehan Delight Residency, 

Tehsil Tapukara, District Khairthal-Tijara, Rajasthan. The petition has been duly registered as 

Original Application No. 122 of 2025. 

In the petition, the petitioner has raised concerns regarding illegal activities including environmental 

violations by M/s Crystal Buildtech Pvt. Ltd. in regard to Group Housing Project titled Krish Nikunj 

(Krish Seasons), Khasra No. 359, 360, 361, 99/451 Village – Bureda, Tehsil – Tapukara, District – 

Khairthal-Tijara, Rajasthan. The applicant has accused the company of non-compliance with 

environmental regulations. The primary concerns highlighted in the petition are as follows: 

 It has been alleged that respondent company has constructed the project without 

obtaining Consent to Establish from the RSPCB which is violation of EC condition 

that “Consent to Establish” shall be obtained from RSPCB before start of any 

construction work at the site of the Project.  

 Respondent company has commissioned the project without obtaining Consent to 

Establish and Consent to Operate. The Project Proponent has not submitted valid 

CTO application.  

 The respondent company has developed the project without followed / obtained 

the valid Environment Clearance.  

 The respondent company is abstracting ground water without obtaining NOC from 

CGWA and failed to comply with EC condition. 

 Project was discharging waste water directly inside the premises without 

treatment.  

 The respondent company has not installed valid Sewage Treatment Plant 

completely and not operated since commissioning of the project.  

 Respondent company has not developed valid Solid Waste Management.  

 Respondent company has not developed the Green Belt area properly nor 

developed the tree plantation.  

 

2. Constitution & Mandate of the Joint Committee 

1. In the above matter, Hon’ble NGT, Central Zone, Bhopal vide its Order dated 29.08.2025 
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constituted a Joint Committee consisting of: 

o Ministry of Environment, Forest and Climate Change (MoEF&CC), Integrated office 

at Jaipur or having the jurisdiction (Rajasthan) 

o Central Pollution Control Board (CPCB) Integrated Office concerned 

o State Environment Impact Assessment Authority (SEIAA), Rajasthan 

o Rajasthan State Pollution Control Board (RSPCB) nominated by Member Secretary 

2. The Committee was directed to visit the site and submit the factual and action taken report 

within six weeks. The State PCB was appointed as the nodal agency for coordination and 

logistic support.  

3. A copy of the order dated 29.08.2025 of the Hon’ble NGT, Central Zone, Bhopal constituting 

the Joint Committee is enclosed as Annexure-1. 

4. In compliance with the Order of the Hon’ble NGT Bhopal dated 29.08.2025, the nominations 

were made by the concerning agencies towards the Joint Committee.  

5. Based on the nominations received from the organizations concerned, the Joint Committee 

consisted of the following members:  

(i). Sh. Mahesh Dutt Purohit, Scientist D, Ministry of Environment, Forest & Climate Change, 

Sub-Regional Office, Jaipur. 

(ii). Shri Sunil Kumar Meena, Scientist E, Central Pollution Control Board, Bhopal. 

(iii). Shri Narain Bhoot, Superintending Scientific Officer, SEIAA, Rajasthan. 

(iv). Sh. Ankur Pathak, Environmental Engineer, Regional Office, Rajasthan State Pollution 

Control Board, Bhiwadi (Rajasthan). 

6. Copies of the nomination letters are collectively enclosed as Annexure-2. 

 

3. Preliminary Discussions of the Joint Committee  

A meeting of the nominated members of the Joint Committee was convened on 10 October 2025 

through video conferencing. During the meeting, the Committee deliberated on the environmental 

concerns raised in the Original Application. The members also reviewed the documents and 

records related to the project, available with their respective institutions. 

The Committee unanimously reaffirmed that a joint site verification was necessary to assess the 

factual position in compliance with the directions of the Hon’ble NGT. However, at that time, the 

representative from CPCB was engaged in site inspections pertaining to another committee 

constituted by the Hon’ble Tribunal. Accordingly, the Committee resolved to request the Hon’ble 

National Green Tribunal to grant an additional 45 days for conducting the joint site inspection and 

submitting the factual and action-taken report. The minutes of the meeting held on 10.10.2025 

(via VC) & the extension request submitted to the Hon’ble Tribunal are enclosed as Annexure-3. 
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Thereafter, the committee decided that a site inspection would be undertaken on 06/11/2025 & 

07/11/2025 to assess the veracity of the allegations.  

Subsequently, the Committee informed the petitioner, Shri Shiv Ram Ishwar, through an e-mail 

dated 06/11/2025, regarding the proposed site visit scheduled for 06–07 November 2025. 

However, the complainant informed the Committee via e-mail dated 07/11/2025 that he was 

unable to participate as he was out of station on the scheduled dates, and requested that appropriate 

action be taken based on the allegations raised in the petition. Copy of e-mail send to the petitioner 

and the reply are collectively enclosed as Annexure -4. 

The Committee also resolved to conduct monitoring and sampling of water-quality parameters 

with technical assistance from the Rajasthan State Pollution Control Board (RSPCB). 

Additionally, it was agreed that historical data available with RSPCB or other participating 

institutions would be reviewed and incorporated in the report, wherever relevant, to provide 

context and support to the findings. 

In accordance with the above decisions, the site inspection and environmental monitoring 

activities were conducted on 06 and 07 November 2025. 

 

4. Brief of the Project ‘Krish Nikunj (Krish Seasons)’ 

The Group Housing Project titled ‘Krish Seasons’ promoted by M/s Crystal Buildtech Pvt. Ltd is 

located at, Khasra No. 359, 360, 361, 99/451 Village – Bureda, Tehsil – Tapukara, District – 

Khairthal-Tijara, Rajasthan. A snapshot of the key parameters of the project is provided below: 

S. 

No. 

Particular Detail 

1.  Address Khasra No. 359, 360, 361, 99/451 Village – Bureda,  

Tehsil – Tapukara, District – Khairthal-Tijara 

2.  Total Plot Area 73,320.13 sq. m. 

3.  Net Plot Area 69,531.77 sq.m. 

4.  Land Use Residential  

5.  Purchase of Land 28/02/2011 

6.  Commissioning of 

Construction 

As informed by representative in year 2017-2018. 

7.  Proposed Built Up 

area  

1,05,380.393 sq. m. 

8.  Clearances related 

to environment 

Environment Clearance – Issued by SEIAA, Rajasthan vide 

letter dated 09/03/2016. 

3

112



  

Consent to Establish – Issued by RSPCB, vide letter dated 

27/10/2025. 

Consent to Operate – application dated 06/11/2025 is under 

consideration at RSPCB, Head Quarters.   

NOC from CGWA – Obtained on 23/03/2018 for 1,24,465 

m3/year in the name of Krish Seasons.  

Thereafter, CGWA NOC for groundwater abstraction up to 

149 KLD (54,385 KL/annum) was obtained vide letter dated 

04.04.2024, n the name of Krish Nikunj Resident Welfare 

Society 

 

5. Site Visit and Key Observations 

The Committee conducted a site visit on 06 and 07 November 2025 to the project site at Khasra No. 

359, 360, 361, 99/451 Village – Bureda, Tehsil – Tapukara, District – Khairthal-Tijara, promoted 

by M/s Crystal Buildtech Pvt. Ltd., to verify the factual position regarding the issues raised by the 

applicant. Shri Tony Kumar was present on behalf of the Project Proponent (hereinafter referred to 

as “PP”). 

 

6. Project Titles: Krish Seasons and Krish Nikunj 

In the original application filed by the petitioner, the reference has been made to the project Krish 

Nikunj, located at Khasra No. 359, 360, 361, 499/451 Village – Bureda, Tehsil – Tapukara, District 

– Khairthal – Tijara. 

During the site inspection, the Committee observed that display boards at the project entry point 

bear the names “Krish Seasons” and “Krish Nikunj.” 

Upon inquiry, the authorized representative of M/s Crystal Buildtech informed the Committee that 

both names pertain to the same project and that the entire development is located within a single 

premises & project under the name “Krish Seasons.” 

He informed that the project was originally developed under the name “Krish Seasons” and the 

Environmental Clearance for the entire development was obtained under the name “Krish Seasons,” 

which included both the group housing towers and the plotted development. 

Subsequently, for branding and identification purposes, the name “Krish Nikunj” was adopted for 

the group housing (tower) component of the project. This nomenclature distinction is limited to 

branding and marketing purposes only and does not indicate the existence of any separate or 

independent project. 

It was also informed that the Resident Welfare Association (RWA) for the group housing component 
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has been registered under the name “Krish Nikunj Resident Welfare Society,” 

The project proponent affirmed that such registration does not alter the legal, environmental, or 

planning status of the project, which remains a single, unified development approved as “Krish 

Seasons.” A copy of clarification submitted by the project proponent is attached as “Annexure – 5”.  

Upon verification, it was observed that the particulars and physical structures depicted in the 

approved site plan, as presented by the authorized representative, correspond to Khasra Nos. 359, 

360, 361, and 499/451, Village Bureda. The site address mentioned in the application submitted by 

the petitioner before the Hon’ble Tribunal was also found to be consistent with the same land parcel, 

collectively referred to as “Krish Seasons.” 

In compliance with the spirit and intent of the order passed by the Hon’ble Tribunal, the Joint 

Committee carried out inspection of the entire project site, comprising Khasra Nos. 359, 360, 361, 

and 499/451, Village Bureda, treating it as a single integrated development. 

It is further pertinent to mention that the plot area of 73,320.13 sq. m., as specified in the 

Environmental Clearance issued in favour of M/s Krish Seasons, was found to be consistent with 

the plot area mentioned in the approved site plan. 

During the visit, the Committee inspected the site to assess the construction status, sewage treatment 

facilities, solid waste management arrangements. The Committee also reviewed the documents and 

details submitted by the PP relevant to the matter. In addition, the committee also interacted with 

Shri Ashok Kumar, a resident of the society, to obtain on-site inputs. The attendance sheet of the 

Joint Committee members, along with other officials and representatives of the Project Proponent, 

is enclosed and marked as Annexure – 6.  

Key observations regarding the project are as: - 

a) M/s Crystal Buildtech Pvt. Ltd. is the land title owner and the developer/promoter of the 

project. 

b) The project is titled “Krish Seasons” as per the Environmental Clearance. 

c) It is noted that the project is also referred to as “Krish Nikunj” in the petition. 

d) The project “Krish Seasons” / “Krish Nikunj” is located at Khasra No. 359, 360, 361, 

99/451, Village Bureda, Tehsil Tapukara, District Khairthal-Tijara. 

e) M/s Crystal Buildtech Pvt. Ltd. obtained Change of Land Use (CLU) for residential 

purposes vide letter dated 09.01.2014 issued by the Urban Improvement Trust (UIT), 

Bhiwadi. 

f) Environmental Clearance (EC) for the project “Krish Seasons” was granted by the State 

Environment Impact Assessment Authority (SEIAA), Rajasthan vide letter No. 

F1(4)SEIAA/SEAC-Raj/Sectt/Project/Cat.8(a)B2(2786)/13-14 dated 09.03.2016. A copy 

of the EC is annexed and marked as Annexure 7. 
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g) As per the Environmental Clearance dated 09.03.2016, the total plot area of the project is 

73,320.13 sq.m., and the total built-up area is 105,380.393 sq.m. 

h) As per the Environmental Clearance, the project comprises a total of 971 flats (412 of 1-

BHK and 559 of 2-BHK), 151 plots, 15 EWS units, and 14 LIG plots. 

i) The project proponent obtained approval of the Layout Plan for residential development 

vide letter dated 05.06.2014 from UIT, Bhiwadi. 

j) The project proponent obtained Consent to Establish under the Water Act, 1974 and Air 

Act, 1981 vide letter dated 27.10.2025 for a total plot area of 73,320.13 sq.m. and built-up 

area of 105,380.39 sq.m. A copy of the CTE letter is annexed and marked as Annexure 8. 

k) The project proponent obtained NOC for groundwater abstraction up to 341 cu.m./day 

(1,24,465 cu.m/year) from the Central Ground Water Authority (CGWA) vide letter dated 

23.03.2018. The NOC was issued in the name of Krish Seasons. A copy of the NOC is 

annexed and marked as Annexure 9. 

l) CGWA NOC for groundwater abstraction up to 149 KLD (54,385 KL/annum) was 

obtained vide letter dated 04/04/2024, issued in the name of Krish Nikunj Resident Welfare 

Society. A copy of the NOC is annexed and marked as Annexure 10. 

m) The project “Krish Seasons” received exemption from registration under the RERA Rules, 

2017, vide letter dated 13/11/2017 issued by the Real Estate Regulatory Authority, 

Rajasthan. A copy of the exemption letter is annexed and marked as Annexure-11. 

n) The project “Krish Nikunj” was registered under RERA with Registration No. 

RAJ/P/2017/219 vide letter dated 14.10.2017. The registration was valid up to 01/04/2021 

(copy enclosed as Annexure -12). 

 

7. Status of Project as on Date of Visit: 

i. The project proponent has developed 3 types of towers for Group Housing: - 

o Tower Type 1 – 1 BHK EWS Flats; 40 dwellings in each tower. 

o Tower Type 2 – 2 BHK LIG Flats; 40 dwellings in each tower. 

o Tower Type 3 – 2 BHK LIG Flats with a Community Centre; 30 dwellings 

o All towers are of G+4 heights. 

ii. Project proponent has also developed 180 plots including 29 plots of EWS / LIG type. 

iii. As per Environmental Clearance, the project comprised of total 971 flats (1 BHK – 

412 & 2 BHK – 559) and 151 plots, EWS – 15 & LIG plots – 14. 

iv. The project proponent has revised the layout and now the project comprises of 590 

flats and 246 plots. The copy of revised layout was presented by the project proponent 

and is annexed as Annexure - . 
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v. The configuration of dwelling units allowed in EC vis-à-vis the physical status is as 

under: - 

S. 

N. 

Particular Number’s 

as per EC 

Already 

Constructed 

Under 

Construction 

1 1 BHK  

(Tower Type 

1) 

412 3 towers of 40 flats 

each = 120 

1 tower of 40 flats 

(only plinth work) 

2 2 BHK  

(Tower Type 

2) 

559 5 towers of 40 flats 

each = 200 

1 tower of 40 flats 

(only plinth work) 

3 2 BHK  

(Tower Type 

3) 

Community Centre 

Constructed 

 

3 Plots 151 and 

EWS – 15 

LIG – 14 

151 + 29 plots 

(EWS/LIG) 

66 plots 

vi. Completion Certificates have been obtained for the following construction:  

S. 

No. 

Date of 

Issuance 

Physical Structures Remarks 

1 18/07/2018 Plotted Development Annexure-13 

2 25/09/2020 Tower Type 1 (EWS i.e. 1 BHK) – 1 

Tower Type 2 (LIG i.e. 2 BHK)– 2 

Annexure-14 

3 25/03/2022 Tower Type 1 – 1 

Tower Type 2 – 2 

Annexure-15 

4 30/03/2024 Tower Type 1 – 1 

Tower Type 2 – 1 

Annexure-16 

5 23/12/2024 G+2 Community Building  Annexure-17 

 

vii. Occupancy was observed in about 220 – 250 dwellings. No constructed house was 

observed on the area earmarked for plotted development.    

viii. The unit sources its water from one borewell situated within the project premises. A 

valid No Objection Certificate (NOC) has been obtained from the Central Ground 

Water Authority (CGWA) in favour of M/s Krish Nikunj Resident Welfare Society 

permitting the abstraction of 149 KLD (54,385 KL/Annum) from Central Ground 

Water Authority vide letter dated 04/04/2024.  
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ix. Water metering device was found installed on the borewell, a logbook for 

groundwater abstraction is being duly maintained. The reading of totalizer observed 

in the meter as during the inspection is 71150.668 m3.  

x. As per the logbook the average ground water abstraction is about 130-140 KLD 

barring few incidences where the daily abstraction has crossed the 149 KLD limit. 

xi. A copy of the CGWA NOC and log book presented by the project proponent is 

annexed as Annexure – 10 & 18 respectively. 

xii. Unit has provided a sewage treatment plant of 250 KLD capacity based on MBBR 

technology for the treatment of sewage generated from the project. A copy of 

handover letter is enclosed as Annexure – 19. 

xiii. The various units of the STP comprise of Collection Tank >> Screen >> Sludge 

Holding Tank >> Anoxic Tank >> Aeration (MBBR based 2 lines) >> Settling & 

Recirculation Tank >> Filter Feed Tank >> Multi Grade Filter >> Activated Carbon 

Filter >> Treated Water Tank.  

xiv. During visit STP was found operational. However no chlorinating / disinfection was 

observed. 

xv. Metering has been provided at the Inlet of STP (before anoxic tank) and outlet of STP 

and logbook was being maintained. The reading of totalizer observed in the meter of 

STP Inlet and STP outlet as during the inspection are 285715.11 m3 and 32757.60 m3 

respectively. 

xvi. As per the log book of STP presented by the representative the average effluent 

generation is in the range of 80-125 KLD only. Copy of logbook submitted is enclosed 

as Annexure – 20. 

xvii. Sample was collected from outlet of STP and as per analysis report parameters are 

within the prescribed limits except for the concentration of Faecal coliform.  (A copy 

of analysis report \is annexed herewith and marked as Annexure 21) 

S. No. Parameters Result Prescribed 

Standards 

1.  N total mg/L 9.3 Not more than 10 

2.  pH 7.61 6.5-9.0 

3.  Total Suspended Solids mg/l 17 Not more than 20 

4.  Chemical Oxygen Demand (COD) mg/l 43 Not more than 50 

5.  Bio Chemical Oxygen Demand 

(BOD) (3days at 27° C) mg/l 

9.5 Not more than 10 
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6.  Ammoniacal Nitrogen as N mg/l 4.2 Not more than 5 

7.  Faecal coliform (MPN Technique)/100 

ml 

540 Less than 100 

 

xviii. As per representative, treated wastewater from the STP is utilized for 

gardening/landscaping and for ongoing construction.  

xix. The project has provided dual plumbing system (flushing line) which enables the use 

of recycled water for toilet flushing. However, a separate metering arrangement has 

not been provided. 

xx. Unit has provided a common bin for collection of municipal waste in front of Tower 

F & H. The representative submitted an agreement with Krish Infrastructure Private 

Limited as per which the waste is transported by M/s Crystal Buildtech to project 

Krish Aura of M/s Krish Infrastructure Private Limited, from where it is lifted by M/s 

Bhiwadi Green (agency authorized by Nagar Parishad, Bhiwadi for collection of 

domestic solid waste from societies). Copy of agreement and bills of garbage 

collection provided by representative are enclosed as Annexure – 22. 

xxi. Rain Water Harvesting Structure have been provided. 

 

8. Chronology of the Project: 

a. M/s Crystal Buildtech Pvt. Ltd. obtained approval for change of land use to Residential 

purpose for Khasra No. 359, 360, 361, 499/451, Village – Bureda by letter dated 

09/01/2014 of Urban Improvement Trust, Bhiwadi.  

b. Approval of lay out plan obtained by M/s Crystal Buildtech Pvt. Ltd. vide letter dated 

05/06/2014 of UIT, Bhiwadi.  

c. M/s Crystal Buildtech Pvt. Ltd. obtained environment clearance for the project “Krish 

Seasons) vide letter dated 09/03/2016. Major paramters from the EC are as under: 

i. Total Plot Area – 73320.13 sq.m.  

ii. Net plot area – 3788.36 sq.m. (seems to be a typographical error looking to the 

other details of the project mentioned in the EC, however project proponent shall 

obtain amendment/correction for the same). 

iii. Built Up Area – 105380.393 sq.m., 

iv. Total flats – 971; Main Plots – 151, EWS – 15, LIG Plots – 14 

v. Water requirement post construction phase – 657 KLD. 

vi. Capacity of STP to be installed – 1070 KLD. 

d. Application submitted for obtaining Consent to Establish – 31/05/2016. (refused on 
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12/01/2017) 

e. Subsequent application for CTE – 30/06/2020 (refused on 08/03/2022) 

f. Subsequent application for CTE – 23/07/2025. CTE issued vide letter dated 27/10/2025. 

g. Application for CTO – 06/11/2025 (under consideration with State Board). 

 

9. Point-wise comments on the grievances raised in the OA no. 122/2025: 

a. The respondent company has constructed the Project without obtaining the Consent 

to Establish from the RSPCB which is violation of EC condition that “Consent to 

Establish” shall be obtained from Rajasthan State Pollution Control Board before 

start of any construction work at the site of the Project.  

The unit initially applied for Consent to Establish on 31/05/2016. The Rajasthan State Pollution 

Control Board (RSPCB) issued Show Cause Notices highlighting various shortcomings identified 

in the application. Consequently, the RSPCB refused the CTE application on 12/01/2017 for the 

following reasons:-  

a. The project proponent has not submitted original C.A. Certificate. 

b. That the unit has not submitted original affidavit prescribed as per check list. 

c. That the project proponent has proposed to discharge excess treated water in to sewer, 

thus unit is required to submit permission from competent authority or proposal for 

the utilization of complete treated water for gainful purpose. 

d. That the Project Proponent has not submitted the firm commitment of water supplying 

agency/authority for supply of the requisite quantity of water or permission of the 

Central Ground Water Authority for withdrawal of ground water. 

e. That the Project Proponent has not submitted status of the commencement of the 

project (land development & construction works separately) with date of start of 

construction work and expected date of completion/commissioning.  

f. That the project proponent has not submitted approved maps/site plan/Conceptual 

Building Plan/layout showing location of Plant and green belt from competent 

authority. 

g. That the unit has failed to submit any reply of the SCN for intended refusal of CTE 

applications under Water Act-1974 and Air Act 1981 issued by HO vide letter dated 

21/07/2016 and 19/12/2016 for Proposed Group Housing Project “ Krish Seasons ” at 

Khasra no 359,360,361,499/451, village Bureda,Alwar .  

Copy of CTE refusal letter dated 12/01/2017 is annexed as Annexure – 23. 

The unit subsequently reapplied for CTE on 30/06/2020. Following the issuance of Show Cause 

Notices for non-compliances observed in the application and during verification, the RSPCB again 
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refused the CTE application on 08/03/2022, for the following reasons mentioned therein the refusal 

letter:-  

a. Reply to deficiency letter communicating deficiencies in CTE application issued on 

27.08.2020 was found inadequate.  

b. Reply to show cause notice intending refusal of CTE application issued on 

22.10.2021was found inadequate.  

c. Reply to final show cause notice intending refusal of CTE application issued 

on08.12.2021 was found inadequate.   

d. Unit has failed to submit amended/corrected EC for plot area. 

e. Proponent has constructed the project without obtaining consent to establish from 

State Board which is violation of EC condition that “Consent to Establish shall be 

obtained from RSPCB before start of any construction work at site”. 

f. The unit was inspected by Board Official on 19/01/2022 and during inspection 

following non compliances were observed that: - 

i. Unit has commissioned the project without obtaining CTE & CTO and proponent 

has not submitted consent to operate application which is violation of Air Act, 1981 

and Water Act, 1974. 

ii. Unit is abstracting ground water without obtaining NOC from CGWA and failed to 

comply with EC condition no. 32 which is violation of EP, Act, 1986 & Water 

Act,1974. 

iii. STP of has not been installed completely and not operated since commissioning of 

project therefore proponent has failed to comply with EC condition no. 16 which is 

violation of EP, Act, 1986 & Water Act, 1974. 

iv. Unit was discharging waste water directly inside the premises without treatment 

which is violation of EC conditions and provisions of Water Act, 1974. 

Copy of CTE refusal letter dated 08/03/2022 is annexed as Annexure – 24. 

Thereafter, the unit submitted another CTE application on 23/07/2025, and the State Board issued 

Consent to Establish vide letter dated 27/10/2025. 

The Unit has also submitted an application dated 06/11/2025 seeking Consent to Operate (CTO), 

which is presently under consideration by the State Board.   

In view of the violations of the provisions of the Water  Act, 1974 and the Air Act, 1981 observed 

in respect of the project, the State Board issued show-cause notices for proposed legal action to the 

unit vide letters dated 08/03/2022 and 02/12/2024. Copy of show cause notice for intended legal 

actions issued by the State Board  is enclosed as Annexure – 25. 

Further, pursuant to the sanction accorded by the competent authority for filing prosecution under 
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Section 45E of the Water Act, 1974 (as amended) and Section 39D of the Air Act, 1981 (as 

amended), vide letter dated 30/07/2025 (revised on 01/01/2026), the Regional Office of the State 

Board has initiated and filed prosecution proceedings against the project. Copy of approval of 

competent authority for initiating legal action and further action is marked as Annexure – 26. 

b. The Rajasthan State Pollution Control Board had refused the Consent to Establish 

application of the project dated 12.01.2017.  

The unit initially applied for Consent to Establish (CTE) on 31/05/2016. The Rajasthan State 

Pollution Control Board (RSPCB) issued Show Cause Notices highlighting various shortcomings 

identified in the application. Consequently, the RSPCB refused the CTE application on 12/01/2017 

for the following:-  

a. The project proponent has not submitted original C.A. Certificate. 

b. That the unit has not submitted original affidavit prescribed as per check list. 

c. That the project proponent has proposed to discharge excess treated water in to sewer, 

thus unit is required to submit permission from competent authority or proposal for 

the utilization of complete treated water for gainful purpose. 

d. That the Project Proponent has not submitted the firm commitment of water supplying 

agency/authority for supply of the requisite quantity of water or permission of the 

Central Ground Water Authority for withdrawal of ground water. 

e. That the Project Proponent has not submitted status of the commencement of the 

project (land development & construction works separately) with date of start of 

construction work and expected date of completion/commissioning.  

f. That the project proponent has not submitted approved maps/site plan/Conceptual 

Building Plan/layout showing location of Plant and green belt from competent 

authority. 

g. That the unit has failed to submit any reply of the SCN for intended refusal of CTE 

applications under Water Act-1974 and Air Act 1981 issued by HO vide letter dated 

21/07/2016 and 19/12/2016 for Proposed Group Housing Project “ Krish Seasons ” at 

Khasra no 359,360,361,499/451, Village Bureda, Alwar.  

     Copy of CTE refusal letter dated 12/01/2017 is annexed as Annexure – 23. 

The unit subsequently reapplied for CTE on 30/06/2020. Following the issuance of Show Cause 

Notices for non-compliances observed in the application and during verification, the RSPCB again 

refused the CTE application on 08/03/2022. Copy of CTE refusal letter dated 08/03/2022 is annexed 

as Annexure – 24. 

Thereafter, the unit submitted another CTE application on 23/07/2025, and the State Board granted 

Consent to Establish vide letter dated 27/10/2025. Copy of CTE issued vide letter dated 27/10/2025 

12

121



  

is annexed as Annexure – 8. 

In view of the violations of the provisions of the Water  Act, 1974 and the Air Act, 1981 observed 

in respect of the project, the State Board issued show-cause notices for proposed legal action to the 

unit vide letters dated 08/03/2022 and 02/12/2024. 

Further, pursuant to the sanction accorded by the competent authority for filing prosecution under 

Section 45E of the Water Act, 1974 (as amended) and Section 39D of the Air Act, 1981 (as 

amended), vide letter dated 30/07/2025 (revised on 01/01/2026), the Regional Office of the State 

Board has initiated and filed prosecution proceedings against the project. 

c. The Rajasthan State Pollution Control Board had refused again the Consent to 

Establish application of the project dated 08.03.2022. 

The unit initially applied for Consent to Establish (CTE) on 31/05/2016. The Rajasthan State 

Pollution Control Board (RSPCB) issued Show Cause Notices highlighting various shortcomings 

identified in the application. Consequently, the RSPCB refused the CTE application on 12/01/2017. 

The unit subsequently reapplied for CTE on 30/06/2020. Following the issuance of Show Cause 

Notices for non-compliances observed in the application and during verification, the RSPCB again 

refused the CTE application on 08/03/2022 for the following:- 

a. Reply to deficiency letter communicating deficiencies in CTE application issued on 

27.08.2020 was found inadequate.  

b. Reply to show cause notice intending refusal of CTE application issued on 

22.10.2021was found inadequate.  

c. Reply to final show cause notice intending refusal of CTE application issued 

on08.12.2021 was found inadequate.   

d. Unit has failed to submit amended/corrected EC for plot area. 

e. Proponent has constructed the project without obtaining consent to establish from 

State Board which is violation of EC condition that “Consent to Establish shall be 

obtained from RSPCB before start of any construction work at site”. 

f. The unit was inspected by Board Official on 19/01/2022 and during inspection 

following non compliances were observed that: - 

i. Unit has commissioned the project without obtaining CTE & CTO and proponent 

has not submitted consent to operate application which is violation of Air Act, 1981 

and Water Act, 1974. 

ii. Unit is abstracting ground water without obtaining NOC from CGWA and failed to 

comply with EC condition no. 32 which is violation of EP, Act, 1986 & Water 

Act,1974. 

iii. STP of has not been installed completely and not operated since commissioning of 
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project therefore proponent has failed to comply with EC condition no. 16 which is 

violation of EP, Act, 1986 & Water Act, 1974. 

iv. Unit was discharging waste water directly inside the premises without treatment 

which is violation of EC conditions and provisions of Water Act, 1974. 

Copy of CTE refusal letter dated 08/03/2022 is annexed as Annexure – 24. 

Thereafter, the unit submitted another CTE application on 23/07/2025, and the State Board granted 

Consent to Establish vide letter dated 27/10/2025 (Annexure – 8). 

In view of the violations of the provisions of the Water  Act, 1974 and the Air Act, 1981 observed 

in respect of the project, the State Board issued show-cause notices for proposed legal action to the 

unit vide letters dated 08/03/2022 and 02/12/2024. (Annexure – 25) 

Further, pursuant to the sanction accorded by the competent authority for filing prosecution under 

Section 45E of the Water Act, 1974 (as amended) and Section 39D of the Air Act, 1981 (as 

amended), vide letter dated 30/07/2025 (revised on 01/01/2026), the Regional Office of the State 

Board has initiated and filed prosecution proceedings against the project. (Annexure – 26). 

d. The respondent company has commissioned the project without obtaining Consent 

to Establish and Consent to Operate. The project proponent has not submitted valid 

CTO application which is violation of Air Act – 1981 and Water Act – 1974. 

The unit initially applied for Consent to Establish on 31/05/2016. RSPCB issued Show Cause 

Notices communicating various shortcomings identified in the application. Consequently, the CTE 

application was refused on 12/01/2017. The unit subsequently reapplied for CTE on 30/06/2020. 

Following the issuance of Show Cause Notices for shortcomings observed in the application and 

during verification, the CTE application was again refused on 08/03/2022. 

Thereafter, the unit submitted another CTE application on 23/07/2025, and the State Board granted 

Consent to Establish vide letter dated 27/10/2025. The unit has also submitted an application dated 

06/11/2025 seeking Consent to Operate, which is presently under consideration by the State Board.  

In view of the violations of the provisions of the Water  Act, 1974 and the Air Act, 1981 observed 

in respect of the project, the State Board issued show-cause notices for proposed legal action to the 

unit vide letters dated 08/03/2022 and 02/12/2024. (Annexure – 25) 

Further, pursuant to the sanction accorded by the competent authority for filing prosecution under 

Section 45E of the Water Act, 1974 (as amended) and Section 39D of the Air Act, 1981 (as 

amended), vide letter dated 30/07/2025 (revised on 01/01/2026), the Regional Office of the State 

Board has initiated and filed prosecution proceedings against the project (Annexure – 26). 

e. The respondent company has developed the project without followed / obtained the 

valid Environment Clearance.  

The project has obtained Environment Clearance from the State Level Environment Impact 
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Assessment Authority; Rajasthan vide letter dated 09/03/2016. It is noteworthy that considering 

notification dated 12/04/2022 and OM dated 13/12/2022 regarding the validity of the Environment 

Clearance, the Environment Clearance is valid up to 08/03/2026. Copy of Environment Clearance 

is annexed as Annexure – 7.  

f. The respondent company is abstracting ground water without obtaining NOC from 

CGWA and failed to comply with EC condition no. 32 which is violation of 

Environment Protection Act – 1986 and Water Act – 1974, as per report of the 

RSPCB.  

The project initially obtained a No Objection Certificate in favour of M/s Krish Seasons from the 

Central Ground Water Authority, permitting groundwater abstraction up to 341 cu.m/day (1,24,465 

cu.m/year) vide letter dated 23/03/2018, valid up to 27/02/2020. (Annexure – 9) 

Subsequently, the project obtained NOC in favour of M/s Krish Nikunj Resident Welfare Society 

from the CGWA, permitting groundwater abstraction up to 3149 cu.m./day (54,385 cu.m/year) vide 

letter dated 04/04/2024, valid up to 03/04/2026. (Annexure – 10). 

Upon examination of the groundwater abstraction records for 01/09/2025 to 12/11/2025, the 

abstraction was generally found to be within the permissible limit of 149 KLD, except for a few 

instances of marginal exceedance as below: 

1) 149.36 on 20/10/2025 

2) 150.08 on 21/10/2025 

3) 151.52 on 23/12/2025 

4) 152.24 on 24/10/2025 

5) 152.96 on 25/10/2025 

6) 149.90 on 26/10/2025 

7) 150.00 on 07/11/2025 

8) 155.00 on 08/11/2025 

9) 150.46 on 10/11/2025 

A copy of logbook submitted by the representative is enclosed as Annexure – 18. 

The representative informed that exceedances during the period of 20/10/2025 – 26/10/2025 

generally attributed towards the festival of Deepawali. 

g. The project was discharging waste water directly inside the premises without 

treatment which is violation of EC conditions and Water Act – 1974. 

During the visit of the joint inspection team, no discharge of wastewater was observed either inside 

or outside the project premises. A Sewage Treatment Plant of 250 KLD capacity (as reported by the 

project representative) was found to be operational; however, chlorination/disinfection was not 

being carried out at the time of inspection. The Project Proponent informed that the treated 
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wastewater is being reused for plantation activities and for supporting the ongoing construction 

work. 

Further, as per the analysis results regarding Sludge Volume Index, it is observed that the sludge is 

very old and sludge wasting is too low. Copy enclosed as Annexure – 21. 

h. The respondent company has not installed valid Sewage Treatment Plant (STP) 

completely and not operated since commissioning of the Project. Therefore, the 

proponent has failed to comply with EC condition no. 16 which is the violation of the 

Environment Protection Act – 1986 and Water Act – 1974 . 

During the visit of the joint inspection team, a Sewage Treatment Plant of 250 KLD capacity (as 

reported by the project representative) was found to be operational. A sample of the treated 

wastewater was collected, and upon analysis, the effluent quality was found to meet the prescribed 

norms, except for the concentration of Faecal Coliform. This deviation correlates with the field 

observation that no chlorination or disinfection process was being carried out at the STP.  

It is noteworthy to mention that as per the dialogue held with representative, they have handed over 

the operations to RWA.  

i. The respondent company has not developed / functional valid Sewage Treatment 

Plant (STP), which leads to water and air pollution is occurring. Sewage should be 

treated in the STP based on Fluidized Aeration Bed Technology with tertiary 

treatment (preferably Ultra Filtration). The treated effluent from STP shall be 

recycled / re-used in Flushing, D.G. Cooling, Gardening and misc. purpose and shall 

be used for Road side plantation.  

During the visit of the joint inspection team, a Sewage Treatment Plant of 250 KLD capacity (as 

reported by the project representative) was found to be operational. A sample of the treated 

wastewater was collected, and upon analysis, the effluent quality was found to meet the prescribed 

norms, except for the concentration of Faecal Coliform. This deviation correlates with the field 

observation that no chlorination or disinfection process was being carried out at the STP. 

j. The respondent company has not submitted approved maps / site plan / conceptual 

building plan / layout showing location of the project and Green Belt from the 

competent authority.  

During the visit of the joint inspection team, the representative provided documents w.r.t change of 

land use, approval of layout from UIT, Bhiwadi, change of plan layout from BIDA. Collectively 

marked as Annexure – 27. 

k. The respondent company has not developed valid solid waste management which 

may cause air pollution and irreparable damage to the Environment.  

Unit has provided a common bin for collection of municipal waste in front of Tower F & H. The 
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representative submitted an agreement with Krish Infrastructure Private Limited as per which the 

waste is transported by M/s Crystal Buildtech to project Krish Aura of M/s Krish Infrastructure 

Private Limited, from where it is lifted by M/s Bhiwadi Green (agency authorized by Nagar 

Parishad, Bhiwadi for collection of domestic solid waste from societies). Copy of agreement and 

bills of garbage collection provided by representative are enclosed as Annexure – 22. 

l. The respondent company has not developed the Green Belt Area properly nor 

developed the Tree plantation properly in the Project.  

During visit green belt area including lawns and undertaken plantation was found developed. As per 

the information provided by the representative and documents submitted, approximately green area 

development is about 3400 sq.m..  

The details of plantation submitted by the project proponent is enclosed as Annexure – 28. 

m. The respondent company is running the project without following / obtaining the 

CTE / CTO, Environment Protection Act 1986, Environment Clearance and RERA 

Act – 2016. Therefore, the project is running completely illegal and unauthorized.  

The project has obtained Environment Clearance from the State Level Environment Impact 

Assessment Authority; Rajasthan vide letter dated 09/03/2016. It is noteworthy that considering 

notification dated 12/04/2022 and OM dated 13/12/2022 regarding the validity of the Environment 

Clearance, the Environment Clearance is valid up to 08/03/2026. Copy of Environment Clearance 

is annexed as Annexure – 7. 

The unit initially applied for Consent to Establish on 31/05/2016. RSPCB issued Show Cause 

Notices highlighting various shortcomings identified in the application. Consequently, the RSPCB 

refused the CTE application on 12/01/2017. The unit subsequently reapplied for CTE on 

30/06/2020. Following the issuance of Show Cause Notices for non-compliances observed in the 

application and during verification, the RSPCB again refused the CTE application on 08/03/2022. 

Thereafter, the unit submitted another CTE application on 23/07/2025, and the State Board granted 

Consent to Establish vide letter dated 27/10/2025. 

The Unit has also submitted an application dated 06/11/2025 seeking Consent to Operate which is 

presently under consideration by the State Board. 

n. The respondent company shows the project of good quality by advertisement, but in 

reality, everything is opposite on the ground.  

The allegations raised fall beyond the technical expertise of the joint committee. However, during 

the inspection, the committee interacted with Shri Ashok, a resident of the society, who expressed 

that the work and maintenance were satisfactory. The Hon’ble Tribunal may consider appointing a 

field expert to verify the allegations, if deemed necessary. 

o. The concerned authorities have completely failed to act on the complaint dated 
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06.03.2025, made by the applicant. It is most respectfully submitted that the inaction 

on the part of the concerned authorities even otherwise is arbitrary and in violation 

of Article 14 of the Constitution of India.  

The verification of the complaint was conducted by the State Board on 22/05/2025. In the interim, 

the Project Proponent submitted a fresh application seeking Consent to Establish for which a Show 

Cause Notice was issued addressing the shortcomings observed. Subsequently, the Project 

Proponent was granted Consent to Establish vide letter dated 27/10/2025. 

 

10. Action by RSPCB against the project proponent:  

Considering the violations of the provisions of the Water Act, 1974 and the Air Act, 1981 

observed in respect of the project, the State Board issued show-cause notices for proposed legal 

action to the unit vide letters dated 08/03/2022 and 02/12/2024. (Annexure – 25) 

Further, pursuant to the sanction accorded by the competent authority for filing prosecution under 

Section 45E of the Water Act, 1974 (as amended) and Section 39D of the Air Act, 1981 (as 

amended), vide letter dated 30/07/2025 (revised on 01/01/2026), the Regional Office of the State 

Board has initiated and filed prosecution proceedings against the project. (Annexure – 26) 

 

11. Recommendations of the Joint Committee – 

Based on the deliberations during the Joint Committee meeting, subsequent site inspection of the unit, 

sampling and analysis of wastewater, review of historical data available with the Rajasthan State 

Pollution Control Board, and examination of the documents provided to the Joint Committee, the 

following recommendations are submitted for consideration by the Hon’ble Tribunal: 

a) The project has been developed and made operational without obtaining prior Consent to 

Establish and Consent to Operate from the SPCB.  

b) The Environment Clearance issued by the SEIAA vide letter dated 09/03/2016 is valid up to 

08/03/2026, the project proponent shall not carry out construction / development activity post 

expiry of Environment Clearance.  

c) Project proponent shall approach the SEIAA, Rajasthan for obtaining correction in the net plot 

area mentioned in the EC. 

d) The Project Proponent shall undertake all necessary upgradation and operational 

improvements in the Sewage Treatment Plant to ensure continuous compliance with the 

prescribed environmental standards. The STP shall be operated and maintained by a duly 

qualified and trained operator.  

e) The Project Proponent shall strictly comply with the six-monthly compliance reporting 

requirements and shall carry out periodic pollution monitoring in accordance with the 
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conditions stipulated under the Environmental Clearance and applicable environmental 

regulations. 

 

 

 

(Sunil Kumar Meena) (Mahesh Dutt Purohit) 

Scientist E Scientist D 

Central Pollution Control Board, Bhopal MoEF&CC, Sub-Regional Office, Jaipur 

  

 

 

 

 

(Ankur Pathak) (Narain Bhoot) 

Environmental Engineer Superintending Scientific Officer 

Regional Office, RSPCB, Bhiwadi (Rajasthan) SEIAA, Rajasthan 
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